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SHRI ZIAUR RAHMAN ANSARI :
Let me have my say. Government always
Jook at all these things, taking into ac-
count the feasibility of the scheme. It is
true that Government have not taken any
decision. There are two views, The
majority view is in favour of nationalisa-
tion of export of coir industry products.
But there is a minority view also....

SHRI VAYALAR RAVI (Chirayinkil) .
In the consultative committee they had
decided to channelise the coir industry,
What is his opinion about it?

SHRI ZIAUR RAHMAN ANSARI -
Let me make it clear that Gdveinment
have not taken any decision on this
matter, and Government have not given
any weightage to the minority view or the
majority view. This is unfortunate. ...

SHRI VAYALAR RAVI : Chann.'isa-
tion was a unanimous decision,

SHRI ZIAUR RAHMAN ANSARI : It
is unfortunate that I have been misunder-
stood. 1 just put the fact before the
House. A decision is still 1o be taken,

SHRI C. K. CHANDRAPPAN : W hen
is he going to take the decisivn ?  we
have been waiting for years and years and
he says only that a decision will be taken
later. When will it be taken?

SHRI ZIAUR RAHMAN ANSAR] :
With regard to the mechanised units or
big usits in Mangalore or somewhere else,
1 am sorry I have no information. But
1 may tell him that the Ministry of Com-
merce had convened a meeting on 25th
February, 1974 and decided the straiegy
modernisation
of the coir industry to boost up export of
coir products, but the State Government
ot.l(nral:toukobiocﬁon to it, and on the
objection of the Kefala Government, the
‘whole scheme which was under considera
tion by the Commerce Ministry was post-
poned.

SHRI VAYALAR RAV] : There is a
Coir M.Itkaveryrﬂevam
thing. ...

SHRI ZIAUR RAHMAN ANSAR] : I

am making my submissions. If the hos.
Member wants. . .,

_SHIJ VAYALAR RAVI : It ks an
irregiilar thing. Thers is a Coir Board.
Let them discuss it. What e these
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people in Delhi doing? Let them com-
sult the Coir Board, He does not know
the subject and what the problem is....

SHRI ZIAUR RAHMAN ANSARI :
What a funny state of affairs ! I do not
know the subject. So, let the subject be
transferred to Shri Vayalar Ravi.

—_—

12.39 Hgs.
RE : MOTION FOR ADJOURNMENT

PROF. MADHU DANDAVATE (Raja-
pw): 1 had tabled an adjournment
motion. Government have miserably failed
in their experiment on socialisalion of the
wholesale trade in foodgrains. Ther: is «
total collapse of the distribution machi-
nery. There is privation and artificial
scarcity. It is a serious problens....

SHRI JYOTIRMOY ROSU (Diamond
Harboum ): You might have gone through
the proceedings and found that yesterdav
we had made the submission that thete
should bs a debate on the foodgrains

poliey. ...

MR. DEPUTY SPFAKLCR - Order.

please. 1f all of you speak. mothing cun
be heard. (Iterruptions)  Please  sit
down. You can make your submissions

briefly, but all of you should not speak
together. Otherwise nothing goes into the
record and nothing is understood.

PROF. MADHU DANDAVATE : Lat
us know what has happened to the Ad-
journment Motions tabled by us.

MR. DEPUTY SPFAKER : [ dp not
know. There is only one Adjournment
Motion that came to my attention this
MOorning.

PROF, MADHU DANDAVATB: We
had spbmitted it in time. I am informed
that it has been received. (Iaterruptions)

MR. DEPUTY SPEAKER : [ wil
give you the information. Now, two Ad-
journment Motions were placed before me
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wholesdle trade in wheat. (Interraptions)
Order, please. It is abuot the statement
which the Goverpment made yesterday.
Another is from Shri Jyotirmoy Bosn with
regard to the alleged atrocities on the
Harijgns.

SHRI SAMAR GUHA (Contai): T have
also given an Adjournment Motion.

MR. DEPUTY SPEAKER : Well; your
name is also there, and slso that of Prof.
Madhu Dandavate, It is with regard to
the discussion on the policy abuut the
take-over of the wholesale trade in wheat,
This is the motion.

. PROF. MADHU DANDAVATF - May
1 request you to read the motion? You
first said by mistake that only one Ad-
jonrnment Motion had been receirved.

MR, DEPUTY SPEAKER : “Failure of
the Government te implement the policy
tegarding the take-over of the wholesale
nade in whent..." and so on and so forth.
(Interruption) Why don’t you allow me to
finish? Now, the discussion on the
Nemands for Grants uader the control of
the Ministry of Agriculture is coming.

SHRI 5. M. BANERJEE (Kanpw) :
will you kindly hear me ?

MR. DEPUTY SPEAKER: Hear me
first. It is coming within a few days and |
understand that there is a desire to push
this discussion forward as early s possible
s0 as to give the Members an opportunity
o discuss it. This Adjournment Motion
1clates to the Ministry of Agriculture, and
according to the rules, T canfiot admit an
Adjournment Motion on the subject-matier
of which a discussion is pending, Therefore
1 do not allow the Adjournment Motion.

PROF. MADHU DANDAVATE: Be-
fore your ruling, I may be permitted to
make a submission about the procedure that
You are suggesting.

MR, DEPUTY SPEAKER: [ am per-
sonally conveying to you the decision that
has been made. Yon canont make any com-
Mment on that,

PROF. MADRU MNDAVATE
want to refer to the interprefation. [

reparding that,

CHAITRA B8, 1896 (SAKA)

186-

Adjournment

MR. DEPUTY SPEAKER : I cansot re-
view it. I cannot change an important deci-
sion,

PROF. MADHU DANDAVATE ; We
have more faith in your conviction. Let me
make a submission. You bave just now
said that since the Demands under the
Ministry of Agriculture are coming up, and
since there would be enough opportunities
to discuss this problem there, you camnot
admit the Adjournment Motion. T wish to
point out to you that no doubt we can dis-
cuss o pumber of problems during the
debate on the Demands for Grants under
the Ministry of Agriculture, but I am inter-
ested in pinpointing the failure of the
Ministry and the; Government regarding the
implementation of the wholesale trade
experiment that has led to a total collapse
of the distribution machinery, that has led
(o starvation and artificial gcarcity and relat-
ed problems. And so, there has to be an
clement of censure introduced which is
rovtible only on an Adjournment Motion
and that clement of cemwe cannot be in-
troduced in the discussion on the Demands
tor Grants. Therefore, I insist that I be
permittcd  to move my  Adjournment
Motion,

SHR1 H. N. MUKERIJEE (Calculta—
North-East) : My submission on this point
i thut while the Chair is surely entitled te
roint out that in the aear future a discussion
of some sort is likely on the subject now
before us, I wish you very closely consider
whether during the Budget session when the
Ministiy has come before us for a review
and for securing acceptance of thelr de-
mands for grants by the House, that Is an
occasion for overall examination of the
working of the Ministry from differeat
points of view and this is therefore no occa-
stor for reviewing the kind of decision which
the Government just announced in the
House yesterday. The Governmeni chose
to do something which was & reversal of a
pieviously accepted policies a5 a result of
the non-application of the method of con-
sultation with different parties in the House.
rhe Government has taken a decision which
has affected the economic position of the
country in the most disastrous fashion, Do
the Government expect the House to swal-
low a decition which they announced in a
hec fushion uwidmly in this House 7
This usa matter which goes agaiost the
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1Shii H. N. Mukerjee]

grain of parliamentary decency und if the
Chair does not uphold the rights of the
HHouse as against the hectoring Government,
I do not kpow whag the parlismentary sys-
tem 18 for. Yom must consider this matier
very much more closely than yeu have done
“0 tar,

SHRI SAMAR GUHA : T wish to draw
attention to the fact that this is a sud-
den change of pelicy, not only a change but
it is also an admission of sbject failure of
the Government policy, as has been rightly
pointed owt by Shri Mukerjee . (Tnterrup-
nons). You will remember that not for
one day, not for one hour but for hours to-
gether this was discussed in  meetings in
which the Cabinet Ministers were present,

MR. DEPUTY SPEAKER : We are on
the question of admissibility now.

SHRI SAMAR GUHA - Leaders of the
Oppasition belonging to all parties in the
Lok Sabha and Rajya Sabha were present
in that meeting to consider whether wheat
trade should be taken over or not, whether
rice trade should be taken over or mot. The
matter was discussed several times. This
is not a matter that can come up in the
form of discussion on demands for grants
suddenly without consulting anybody they
change the policy; they do not care to dis-
cuss or inform the leaders of the opposition.
In foture also, do they expect that the
leaders of the opposition will meet the
Prime Minister and the Food Miniser 7

MR. DEPUTY SPEAKER ‘- Please con-
clude now. What is your point 7

SHRI SAMAR GUHA:  Strictures

should be passed against this Government.
withiowt informing us or giving us the rea-
<oms, they have changed that police. That
i:! wity the censure motion should be accept-
ea.

MR. DEPUTY SPEAKER : Before T call
upon some other hom. Members, ket me
make this poing very clear, | have convey-
ed tg you the decision. Bven 50, because
members ape so worked up, 1 have given
them an opportunity. If you have any
fresh point to boisg int, T shall consider this.
This is not an ocession for yow to go over
everything, wham you met, whew you met,
what yaw did or dik mot do, Al that is

Shn-point.
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SHRI SAMAR GUHA : They did not
care fo consult the Members,

MR. DEPUTY SPEAKER : 1 am here
voncermed only with this question : whether

this should be re-oponed; pleass confing
yourself to that,
SHRI SEZHIYAN (Kumbakonam) :

Mr. Deputy Speaker, Sir, regarding the
observation that there is scope for discos-
sion under the Demands for Grants of a
particular Mimistry, and thercfore, the
adjournment motion need not be takenm, I
have to say this During the last Budget
Session when Demands were yet to be dis-
cussed, an adjournment motion was allowed
to be moved in the House and the matter
way discussed  There 1s 2 precedent. During
previous Budget Sessions, adjournment
motions have been allowed even though a
particular Ministry's demandy were vet to
be discussed This i< on record There is a
precedent This can be allowed if the Chair
wants.

SHRI A K. GOPALAN (Palghat) :
Your argument, 1s because there b scope
for discussion under the Demands for
Grants, there should not be an adjournment
motion This question is very Important.
An adjournmen; motion i> entirely different
from a discussion. Government's policy is
a legalising profiteering and black-market-
ing. When the newspapers reported that
the question of changing the procurement
policy was being considered, T submitted a
memorandum and saw the Prime Minister
and told her ‘There is news that the Chief
Ministers are meeticg and that the policy
will be reversed’; 1 also submitied that 1t
the policy is reversed, there will be a cala-
mity; prizes will ificrehse and not only that,
there will be food scarcity. We met the
Prime Minister, submitted a memorandiim
and told her that this is a very important
yuestion and this sheald not be done Kke
that; without a discussion in Parliament. It
is very necessary that Covernment must be
censured for reversing the policy which is
ruinous to the whole country. What wall
happen? If this policy is implesented,
Govetnment wifl be abtlerstood by &l{!’!"'
lidment that they are not mble to
the decision they fook last &'
Kindty allow the adjoursment l&
chte you do not alow M. ot Jonst fhere

must be o discussion on



This decision has been taken with-
out aseociation of this House. They took
a party decisior, which Is extremely bad.
My second point is, with the announce-
meut, yesterday itself, the price of wheat in

or Rs, 2.30 has gone up by 30 or 40 paise.
You can imagine the condition of the ordi-
nary people who have to purchase this.
Prices have gone up. This cannot be dis-
cussed in the ordinary way. I hope you
will kindly allow this adjournment motion
or a separate discussion so that we are able
to censure this Government. Apart from
legalising black-marketing and hoarding, as
so ably pointed out by Shri Mukerjee and
Shri Gopalan, ¥ would mention here that
they have gene back on their promises,

MR. DEPUTY SPEAKER ' You are
making a long speech.

SHRI S. M. BANERJEE : | do not make
a long speech.

NR. DEPUTY-SPEAKER : Bring out

the points for me to mecomsider the gues-
tion

SHRI S. M. BANERJEE: Had I that
much control over language, T would have
doneg it.

MR. DEPUTY SPEAKER : You have.

PROF. MADHU DANDAVATE : Hs is
capable of a longer speech.

SHRI 8. M. BANERJEE : So efther you
should give & chamoe to us to censure Gov-
erameny or you should allow a separate
discumion. B they have amy objection to
the admimion of as adjoursment molion
againgt their shameloss action, let them
accopt o discussion today ot on Tucsday on
this specific imoe so that we are able to
©xpose their HoRbw dlogan of socistam.

ot wy Fed (wter ) Tvee
e, sex & qf Ay o o
Rt gl et e
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SHRI S. A. SHAMIM (Srinagar) : The
demand for the adjournment motion being
admitted should be seen m the proper pers-
pective. This is not a question of just a
change in the policy, This is a question of
betrayal, betrayal in the background of this
fact that only o few days ago, Shri Vajpayes
met the Prime Minister and he had refused
to disclose what transpired at that meeting.
We suspect that Governemng Is in collu-
slon with the Jan Sangh and that is why it
has succumbed to this demand of the traders
and taken this decision. Therefore, we
must discuss this righ; new and let the dis-
cussion be thorough.

FO oy fedy

e Fwoere qudt Ay § P
aferdx fear § 1 9 S womr §



191 Re Motion for

[ofr arzer fargréy arordady]

AU, W A T T
awft § | oy ofedw wfesr § gom
g ar g ag W A wfer § )
MR. DEPUTY-SPEAKER: Do not go

into the merits. The question is whether
this decition can be reopened.

ot e fagrdt St ;o SaTsTe
&Y, AT gaq Wg, A ag q-Ae @
awar & | gafer ¥ fdew s Oz
g fs o ooEAT AT Y T
] @E A oA T o |
TRy w4qf W FT AG T KT AT
&1 o adwr qg g1 awar § fF w
iy waraq & AW BT W q@T N
a7 frdt Wi weew 1 W faew geme
AFL TW RAW 97 FAT I9F AT
arfge wYT g o oot A A i
wiady faat #1 o qAAT AE 0 o
wae gred w7 ot FureTe i w6y

THARH FTFZATE, TN A T AT
T
SHRI JYOTIRMOY BOSU: 1 would
fike you to look into the record of yester-
day. The Chair had made some observa-
tions about admission of a prober debate.

13.00 Hus.

MR. DEPUTY SPEAKER: There is
only one valid point made by the hon.
members in their submissions for reopening
the question whether there should be an
adjournment motion, namely that in an
adjournment motior you can censure the
Government whereas on the discussion on
the Demands of the Food and Agriculture
Ministry you cannot censure the Govern-
ment. But may T point oot that it is not
correct because even on the Demands, you
have cut motions and you can carry the
cut motions and vote out the demands,
which amounts to a censure. So, this point
also is not tenable. Therefore the guestion
of aljonrnment motion js ruled ~ out and
there cannot be a reopening of it. Bven so,
wheg 50 many members are anxions about
having a discassion, T agree to a discussion.
Let there be a discussion,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) : Government also would wel
come a disctission because it is an fropare
tant matter. If you like, the dute and time
etc, can be fixed by the Business Advisory
Committse.

MR. DEPUTY-SPEAKER : We will bave
a meeting of the Businees Advisory Com-
mitiee at 4.30 P.M. to fix the date, time and
duration of the discussion.

SHRI K. S. CHAVDA (Patan) : What
chout Mr. Bosu's adjournment motion
about the attack on Harijans ?

SHRI1 JYOTTRMOY BOSU : Kindly read
11 out.

MR DEPUTY SPEAKER: Mr. Bosu
has given an adjournment motion on Hari-
jans, Many other members have given
notice under 377, on the same subject and
that has been admitted. Therefore, let us
not go into that now. Shri P. K. Deo
feel. cxercised. Naturally when ouc own
people die of starvation, we feel exercised
1 shall allow him also under rule 377,

SHR1 ATAIL. BIHARI VAJPAYEE :
What about my notice under rule 3777
The Transport Minister has announced on
TV last night that the bus fares in Delhi
will be ruised. This should have been
announced in the House.

SHRI S. M. BANERJEE : It amounts to
contempt of the House.

MR DEPUTY SPEAKER: I will exa-
mine it. So many things cannot be done in
the course of one day

Only a short while ago T got notice of
anothe: subject, which I consider to be
important and urgent, from Mr. Seshlyan
relating to thé situation in Pondicherry, be-
causc the budget is not there, vote on
account has not been passed etc, I will
allow him also under rule 377 10 raive it.

SHRI JYOTIRBOY BOSU: Will the
discussion on food procurement policy be
under rule 193 or some other rule ?

MR. DEPUTY SPEAKER : It will be
decided by the Business Advisory Com-
mittee. How can I say off hand ?

‘Now, pagers to be laid. !
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